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Counsel for the applicants :
v

l. Union of India through the Seu:;é¢g}3
Govt. of India, M/o Science &
Technology Bhawan, New Mehrauli Road,

New Delhi.

The Surveyor General of India, Survey of India,

Hathibarkala, Dehradun.

shri vilayati Ram S/p Not known -
At present working as Establishment & . a“h‘a*_iféi',“’

-

Officer, Southern circle, Survey of India,

Bangalore' LI Resnﬂﬁ
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3. Sri M.M. Malik, Office sSup

Surveyor Geheral' ﬁff&ra Dehradun

bl
4., Sri Govind Lal, Office Superintendent,

Map Publication Directorate,

Dehradun.,.
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Counsel for the respondents :- Sri R.C. Joshi
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fgr pre‘paf‘ .J(f-%_‘ 8¢ sf‘m..

maintained fa ‘placing the direct
according to the Recruitment Rules.
that as 75% vacancies are reserved for
25% for dircet rocruits, the retio

direct recruit shall be p' below 3

senioritf list. This method C?"- nre

el

list was not challanged. The grievance was aga

T | JF

fixed according to the date of confirmat

Karnataka High Court in writ petition No. léﬂ ;7 VT

Ra jendran vs. 11,0.T & Ors, vide judgement dt. 2« m*ﬁl'm-,-:-.}

though approved Lhe mathod of determining th& i‘gahjfray

but gave following direction regarding the confir fam,

LL}.H }j* 2

writ in jhe, nature of mandamus to respo_ é&qtms
3 E0 rc*‘mne the claims of the petitiener_a mﬂ



gave _rdirfg.@-_ i@- £iling of 0.As
Tribunal, The Ifrut O.A was f£iled be
OESLu Egl ibuﬁﬂi by P.K. Kuttinair as 0.A No.

was decided on 55'35-’":;:‘}5 2.94. ""f_‘f»é}i,ﬁ:r directior

was as under :-

" The E'-Pplic:ant ha.s. to be 1 n notional

from the earlier*fﬂg ﬁﬂ'

the date of his pram@ wm as Office S t

If on the basis of fina Fgr sniorit Y .;._.-.j__l:_.-:'i;.. that
"'* was available
consideration £for the prom Mgu}m of the applics:
to the post of 5.G.0 and late Establishmen
Accounts Ofificer and if the 'ﬁa*&fr*i‘?’u is selected
for the same, he has to be g:qu: notional |
in regard to those posts from the ='r’-. of um
availability of the vacancy for h'ts turn., If any

to be prepared, any vacanc

of the juniors was given promotion fram ‘T:r date

earlier to the date of availability of i: 2 vacancy
referred to, and if that junior is not gﬁr ng to be
reverted after finalisation of the seniorit: v list

in respective cadre, the applicant has teﬁ:ﬂ_@ given

notional promotion from the date the juniors was

=

given promotion in the respective cadre. "

l
4. The Bench followed the judgenent of Karnataka @@"

Court, which became final after dismisal of the aPPEEl
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have ected the entire seniority list
dﬂrecti@: to avoid further litigation, learned co
for applicants has placed before us the order

respondents on 05 fﬁ .00, J‘;-“ which

Tribunal in favour -ta‘-iEé P.D ;;52553151 and Hardyal

perusal of which shows that appli?_;% %;‘Emrﬁ Sharma
been shown at, 8l., No, 250. His aélﬁe:ﬁﬁfi E;Eﬁ &E*I{ﬂ‘iﬁ‘alﬂh’-ﬁ'4'1"-*5?#'-5}?1‘;%.%_- as

U.D.C is mentioned as 13,04.76 but a

No. 226 and 225. Below Sl. 250 (L.M. Sharma.)' 1{’,1'} there

appears to be anomaly so far as others who jﬂirll& before
applicant have been shown junior to him.. ‘Thus the | ,.,.- ority |
list required correction, as it was not in 'can-sﬁ}.-ﬁngi'-?‘ th

the judgement of Karnataka High Court and the orders

passed by different Benches of this Tribunal. Inc-ur
opinion, these ap licants are also entitled for similar

benefit whleh han been given to other applicants by

this Tribunal. The 0.As are accordingly disposed of Wj"t'ﬁ!‘
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it in consona ff@,ii“u the judgements of Karnataka

Court and orders of this Tribunal,

=

litigation in this regard.
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